
 डा...  Kosangag  aud  Parel

 7
 15,36  hrs,
 STATEMENT  RE.  CORRUPTION
 CHARGES  AGAINST  THE  FAMILY
 MEMBERS  OF  THE  PRIME  MINIS-
 TER  AND  THE  FORMER  HOME

 MINISTER
 THE  MINISTER  OF  HOME  AF-

 FAiRS  (SHRI  H.  M.  PATEL):
 Madam;  In  a  statement  I  made  on
 February  23,  979  in  the  Rajya
 Sabha  and  in  answer  to  a  few  Un-
 starred  Questions  in  the  Lok  Sabha,
 mention  was  mode  of  Government’.
 decision  to  refer  the  Debate  on  the
 motion  that  was  adopted  on  August
 i0,  978  in  the  Rajya  Sabha  to  the
 Chicf  Justice  of  India  with  the  re-
 quest  that  he  may  inquire  whether
 any  prima  facie  case  in  respect  of
 any  of  the  charges  referred  to  in  the
 Debate  aforesaid,  which  pertain  to
 the  period  after  the  present  Govern-
 ment  took  charge  m  March  1977,  is
 established  against  the  family  mem-
 ber;  of  the  Prime  Minister  and  the
 former  Home  Minister  so  as  to
 justify  a  formal  inquiry  under  the
 Commissions  of  Inquiry  Act.  I  ac-
 cordingly  requested  the  Chief  Justice
 of  India  to  tuke  up  this  inquiry  and
 give  his  advice  im  this  connection.

 The  Chief  Justice  in  his  reply  re-
 ferring  to  developments  -:ubsequent
 to  the  Prime  Minister's  statement  of
 24th  August  978  in  the  Rajya  Sabha
 noted  that  there  was  a  shatp  clea-
 vage  of  opinmon  amongst  persons
 holding  different  political  ‘views  on
 the  propriety  of  the  Chief  Justice  of
 Indi,  undertaking  such  an  assign-
 ment.  He  ha;  further  stateq  that
 even  if  he  were  to  devise  a  generally
 acceptable  procedure  for  inquiry
 with  the  charges,  he  would  be  func-
 tioning  essentially  as  a  ‘persona
 designate’,  The  Press  and  the  pub-
 lic  would  be  free  to  make  assump-
 tions  regarding  the  reasons  for  his
 opinion  and  Parliament  would  also
 be  at  liberty  to  debate  on  the  merits
 of  hig  view.  The  Chief  Justice,
 therefore,  felt  that  the  office  of  the
 Chief  Justice  of  India  might  be

 dragged  into  a  public  controversy
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 thereby  affecting  the  image  of  that
 high  Office.  Accordingly,  the  Chief  Jus-
 tice  suggested  that  rather  than  entrust
 this  assignment  to  him—Government
 nught  consider  referring  it  to  a  re-
 tired  Judge  of  the  Supreme  Court.

 Appreciating  the  reasons  put
 forward  by  the  Chief  Jus.
 tice  and  sharing  his  an.
 xiety  that  nothing  should  be  done
 which  woulq  involve the  office  of  the
 Chief  Justice  of  Indig  in  any  con-
 troversy  or  impair  in  any  way  its
 dignity  and  position,  Government
 agreed  to  defer  this  matte:  to  a  ro-
 tired  Judge  of  the  Supreme  Court,
 but  felt  that  it  would  be  more  appro-
 priate  if  the  retired  Judge  to  make
 the  inquiry  were  to  be  nominated  by
 the  Chef  Justice  of  India  rather
 than  selected  by  Gavernment,

 After  careful  consideration,  the
 Chief  Justice  suggested  the  name  of
 Shri  Justice  C  A  Vaichalingam  for
 this  assignment  Government  has  ac-
 cordingly  reflected  the  entire  que  tion,
 which  was  sought  to  be  reflected  to
 the  Chief  Justice,  to  Shri  Justice
 Vaidialingam  for  his  consideration,

 MR.  CHAIRMAN:  Now  _  Shri

 ee
 a

 (Interruptions)  cre

 5.40  hrs,
 KOSANGAS  COMPANY  (ACQUISI-
 TION  OF  UNDERTAKINGS)  BILL
 AND  PAREL  INVESTMENTS  AND
 RAD  TRADING  PRIVATE  LIMITED

 AND
 DOMESTIC  GAS  PRIVATE  LIMIT-
 ED  (TAKING  OVER  OF  MANAGE-
 MENT)  BILL—Contd.

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H,  N,  BAHUGUNA):  Madam
 Chairman:  Whereas  I  am  beholden
 to  hon.  Members  for  making  sug-
 gestions  with  regarq  to  the  availa-
 bility  of  petroleum  and  petroleum
 products....  (Interruptions)

 SHRI  B.  SHANKARANAND  (Chik-
 kodi):  Just  one  minute,  before  the
 Minister  leaves—one  point,

 ———
 **Not  recorded.
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 MR.  CHAIRMAN:  No,  Mr.  Shan-
 karanand.  The  Minister  has  started.
 Mr.  Bahuguna,  please  continuc.

 (Interruptions)  **

 MR,  CHAIRMAN:  There  is  no
 clarification  on  a  statement.

 SHRI  H.  N.  BAHUGUNA:  88  far
 as  that  question  is  concerned....

 (Interruptions)  **

 MR.  CHAIRMAN:  Then  you  could
 have  asked  before  I  calleq  him.

 (Interruptions)  **

 MR.  CHAIRMAN:  Mr,  Bahuguna,
 please  continue,  I  have  called  you.

 SHRI  H,  N.  BAHUGUNA:  Whereas
 I  am  thankfu!  to  the  hon.  Members
 for  making:  many  suggestions  with
 regard  to  the  supplies  of  petroleum
 and  petroleum  products  in  various
 States,  I  would  only  say  that  it  has
 been  our  endeavour  to  make  these
 supplies,

 (Interruptions)  **

 MR,  CHAIRMAN:  It  is  not  on  re-
 cord.  I  am  sorry.  I  had  called  Mr.
 Bahuguna.  He  is  being  recorded,  I
 have  not  expunged.  I  had  called  Mr.
 Bahuguna.

 (Interruptions)  *  *

 MR.  CHAIRMAN:  According  to
 the  rules,  those  whom  I  have  called
 would  be  recorded.  Mr,  Bahuguna,
 you  can  continue;  you  will  be  re-
 corded.

 (Interruptions)  **

 SHRI  H,  N.  BAHUGUNA:  I  am  in
 your  hands.

 MR.  CHAIRMAN;  You  will  be  re-
 corded  because  I  have  calleq  you.  If
 the  Law  Minister  makes  some  re-
 marks  as  he  is  going  out,  his  re-
 marks  do  not  get  recorded,
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 sai

 (Interruptions)  **

 MR.  CHAIRMAN;  I  said,  if  the
 Law  Minister  makes  some  remarks
 as  he  ig  going  out  his  remarks  do  not
 get  recorded.  There  are  no  rules
 that  he  be  recorded.  I  have  called
 Mr.  Bahuguna.

 (Interruptions)  **

 MR,  CHAIRMAN:  Whosoever  is
 called  will  be  recorded.  You  cone
 tinue  Mr.  Bahuguna.

 (Interruptions)  **

 MR,  CHAIRMAN:  Mr.  Bahuguna,
 you  continue,

 SHRI  H.  N.  BAHUGUNA:  My
 difficulty  Lb  that  I  have  a  very  small
 Bull,  But  as  Mr,  Saugata  Roy  said,
 I  do  not  want  the  House  to  accept
 everything  without  a  discussion.
 Therefore,  it  is  very  good  that  a  num-
 ber  of  points  have  been  thrown  in.
 The  question  js  very  simple.  We
 have  a  legacy  from  the  erstwhile
 foreign  companies  who  had  kept
 some  intermediaries  for  purposes  of
 bottling  and  marketing,  transporting
 and  distribution  of  gas  to  the  domes-
 tic  consumers  and  industria]  con-
 suiners,  Now  this  work  is  done  9
 out  of  30  by  oil  companies  in  the
 cuse  of  about  2,8  million  consumers;
 in  the  case  of  a  few  consumers,  that
 is  about  500,000  consumers,  in  rela-
 tion  to  Kosangas,  this  was  being
 done  by  a  private  company,  Kosangas
 Company.  Here  an  _  intermediary
 granted  a  licence  which  expired  on
 567-77  by  the  erstwhile  company  which
 was  really  a  liability  which  came  to
 the  nationalised  Hindustan  Petroleum
 Corporation  as  a  matter  of  being  suc-
 cessor  company  to  that  company  which
 had  given  these  particular  types  of
 conc2ssions,  So,  this  intermediary  or
 concessionaire,  88  they  called  it,  was
 a  middle  man  unlike  the  rest  of  the
 gas  business,  domestic  or  industrial
 LPG  business  which,  ag  J  said,  covers

 **Not  recorded,
 848  LS—i2.
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 today  about  2.8  million  domestic  con-
 sumers.  Therefore,  it  looked  rather
 incongruous  to  have  one  smal  part-
 nership  firm  or  one  or  two  more  part-
 nership  firms  to  remain  there;  and  a
 few  of  them  who  were  in  this  particu-
 Jar  situation,  all  those  whose  term
 completed,  we  had  come  forward  to
 this  House  to  permit  us  to  nationalise
 ‘them  or  take  over  the  management  of
 those  in  case  of  which  we  had  not
 Tbeen  able  to  finalise  their  accounts  or
 be  sure  about  their  accounts.  An  hon.
 Member,  Shri  Anithu  Sahoo,  said,  We
 ‘were  taking  a  jump  in  some  deep  dark
 well,  Similarly,  other  hon,  Members
 made  a  similar  suggestion.  We  have
 full  accounts  of  Kosangas.  We  are,
 therefore,  coming  forward  to  national-
 ise  it,

 About  Parel  and  the  Domestic  Gas
 or  others,  we  do  not  have  their  full
 accounts  with  regard  to  liability  and
 assets.  Therefore,  we  are  just  taking
 their  management  over.  We  would
 come  to  this  House  with  detailed  facts
 about  them  also.  Ultimately  we  are
 taking  over  those  two  also  with  a  view
 to  also  ultimately  nationalise  them,
 that  is,  make  them  part  of  the  general
 system  under  which  domestic  and  in-
 dustrial  supply  of  LPG  is  made  by  the
 का  companies  directly.  We  do  not
 want  to  leave  these  two  small  isiands
 from  out  of  the  purview  of  the  activi-
 ties  of  the  nationalised  companies  (2)
 Some  Members  believe  that  they  were
 sick  companies  and  therefore  we  are
 taking  them  over.  These  companies
 have  resisted  their  take  over.  J  may
 in  al]  humility  say  that  perhaps  there
 ‘was  no  pressure  which  tHey  spared;
 they  mobiliseq  an  army  of  people  to
 persuade  me  not  to  take  it  over.  But
 My  point  was  simple  we  give  bulk  gas
 and  they  just  handle  it  and  market  it
 and  make  a  profit  over  it  and  give  it
 to  the  domestic  consumer  ang  ultimate-
 ly  why  should  they  make  the  middle-
 man’s  profit?
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 SHRI  VAYALAR  RAVI:  Their  con-
 tract  is  over,

 SHRI  H,  N.  BAHUGUNA:  The  con-
 tract  is  over.  The  land  belonga  to
 them,  the  land  on  which  they  are  stan-
 ding  today  It  ig  a  valuable  piece  of
 land.  They  have  bottling  plant,  which
 is-still  used.  They  have  a  large  num-
 ber  of  cylinders  which  are  of  major
 use,  They  have  a  fransport  system,
 transport  equipment  which  is  still  re-
 levant.

 SHRI  SAUGATA  ROY:  No  account
 of  their  assets  is  given  here.

 SHRI  प्र,  N.  BAHUGUNA:  As  I  said
 before,  we  have  in  the  financial  state-
 ment  saiq  about  the  Kosangas.  What
 We  have  tried  to  do  is  to  find  out  the
 total  assets  available  with  them.  if
 the  principle  enunciated  is  that:  first
 find  out  what  assets  are,  then  calculate
 the  value  of  those  assets  and  pay
 compensation,  certainly  |  would  with-
 draw  myself  ang  say  that  I  do  not  want
 this  nationalisation.  But  I  must  admit
 that  this  will  not  be  the  correct  thing
 to  do.  The  Consfitution  amendment
 by  which  the  word  ‘compensation’  had
 been  removed  and  was  replaced  by  the
 word  ‘amount’  would  have  no  purpose.
 We  are  not  paying  them  compensation.
 We  are  trying  to  be  just  and  fair,  It
 we  are  to  pay  compensation  at  market
 value,  i¢  that  was  the  whole  idea,  the
 whole  thing  would  be  different  and  I
 would  be  calculating  it  in  g  particular
 manner.  All  the  while  I  have  marked
 it  and  seen  that  we  do  not  pay  them
 more  than  what  really  should  be  paid
 to  them  from  a  very  reasonable  man’s
 point  of  view.  I  am  not  expropriating
 their  property  or  land  or  equipment.
 Shri  Ravi  was  saying:  their  contract
 was  coming  to  an  end;  you  should  have
 stopped  giving  them  LPG.  Why  are
 you  giving  them  LPG,  If  I  were  to  put
 those  facilities  for  processing  LPG  and
 bottling  them  and  then  distribute  them,
 if  I  were  to  purchase  new  cylinders
 for  that  purpose  and  ask  the  consu-
 mers  to  give  me  new  deposits,  what
 would  it  be  like?  We  have  to  see  this.
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 I  can  assure  the  House  that  we  wanted
 a  purposeful  affair.  The  second  point
 is  this.  After  all,  though  the  contract
 ‘was  for  a  particular  period  of  time.
 those  assets  which  he  had  possessed
 were  assets  created  by  him  from  out

 of  the  money  of  the  subscribers,  domes-
 tic  gas  users’  money.  I  should  not  put
 the  users  to  difficulty  with  this  man;
 because,  if  I  would  not  be  paying  him
 anything  from  where  would  he  return
 the  money  to  them,  because  money  had
 been  invested  in  the  various  things,
 cylinders,  etc.  Kosan  gas  company
 ‘would  be  happy  if  that  is  the  advice  of
 the  House,  that  |  should  permit  Kosan
 gas  to  continue.  I  will  feel  hurt  in
 principle  because  permitting  a  family
 to  control  this  type  of  bulk  thing  for
 500,000  people,  domestic  consumers
 and  industrial  consumers  would  be
 repugnant  to  the  whole  scheme.  Ko-
 san  gas  would  be  the  happiest  people
 if  [  were  to  tell  them;  I  do  not  take
 aver  this;  let  the  old  terms  and  con-
 ditions  and  contract  continue.

 SHRI  VAYALAR  RAVI:  No,  no.

 SHRI  प्त  श्र,  BAHUGUNA:  What  is
 the  purpose  Expropriation?  J  am
 SOrry  We  cannot  expropriate.  There-
 fore  we  have  valueq  it  at  a  particular
 point.  If  anyone  wanted  me  to  give
 for  their  land  value  at  the  current
 rate,  if  will  be  more  than  this  amount.
 They  have  got  a  piece  of  land  in  that
 area.  The  current  price  of  land  is
 area.  The  current  piece  of  land  is
 very  high,  In  Bombay  you  know
 what  land  is  valued  at,  I  said,  no  I
 will  go  by  your  book  value.  So,  we
 have  gone  in  that  process  and  we
 have  tried  to  find  out  and  see  to  it.
 I  do  not  know  how  far  debate  of  ours
 wil]  be  used  because  they  are  ready
 with  the  petition.  I  am  telling  the
 house  that  they  are  ready  to  go  to
 court.  They  are  telling  me  that  it  is
 almost  expropriation  according  to
 them,  I  am  afraid  whether  my  com.
 ments  on  things  will  be  used  by  them.
 T  must  not  tae  the  House  for  granted
 I  must  tell  the  House  that  we  have
 taken  book  value  of  the  things,  We
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 have  found  out  what  it  can  be.  Since
 take  over  was  coming  in  which  we
 would  have  asked  them  to  give  us
 Rs,  28  lakhs  more  according  10,  the
 book  value,  the  Law  Ministry  said,
 you  cannot  take  over  thing  by
 charging  them  something—that  I  am
 taking  your  assets,  therefore,  please
 give  me  on  the  basis  of  book  value,
 on  the  basis  of  balance  sheet,  on  the
 basis  of  written  down  value  and  since
 according  to  them  the  market  value
 was  going  much  beyond  this  amount,
 we  have  come  to  the  conclusion  that
 we  do  not  give  them  anything,  We
 take  responsibility  for  these  particular
 items  and  give  them  Rs,  10,000  more.
 In  order  to  fulfil  requirement  of  law,
 you  cannot  take  over  a  thing  from
 anybody  without  paying  him  some-
 thing.  So,  the  payment  js  in  two
 ways—

 One  is  to  take  over  libailities.  The
 total  caleulation  of  Shri  Saugata  Roy
 is  quite  right.  It  is  already  given  in
 the  Bill  itself.  But  as  far  ag  Kosar  gas
 is  concerned,  I  may  tell  you  that  I
 have  done  it  because  of  my  basic  be.
 lief  that  in  such  a  crucial]  sector  when
 the  total  work  is  being  done  by  the
 oil  companies,  these  concessionaries
 or  intermediaries  are  a  relic  of  the
 past  Zamindar  system  in  Industry
 which  those  foreign  companies  had
 introduced  and  we  should  better  do
 away  with  them  and  -mder  the  law
 whatever  possible  could  have  been
 done,  has  been  done.

 Some  questions  have  been  raised  by
 some  hon.  friends  against  nationalisa-
 tion.  I  basically  disagree  with  them,  I
 am  sorry  I  cannot  agree  with  them
 that  nationalisation  means  all  losses,
 Not  a  single  oil  company  is  running
 in  a  Joss,

 MR,  CHAIRMAN:  They  knew  that
 you  will  not  agree,  therefore,  they
 have  already  left!

 SHRI  H.  N.  BAHUGUNA:  I  am
 sorry  they  have  left.  All  I  can  say
 tg  it  igs  nothing  other  than  removing
 the  type  of  expenditure  from  ihe  field
 of  operation  of  oul  trading,  oil  product
 trading  ang  since  it  ig  all  in  the  hands
 of  the  companies,  oil  compames,  we
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 have  also  taken  ovei  Similarly
 about  the  Domestic  Gas  and  Parel,  it
 is  that  we  have  not  been  able  to  sort
 out  only  then  accounts  with  them
 Therefo  ©  we  are  taking  ove:  mana
 eement—Ry,  750  im  the  case  of  one  and
 Rs  250  per  month  in  the  cae  oil
 another  Because  for  taking  over
 management  you  have  to  pay  some
 mon  y—Rs  750  plus  250—
 Rs  1,000  lo.  both  the  compan.  which
 are  seé}ving  more  than  perhup,  about
 2325  000  subscibers  is  not  nuch  Theis
 may  be  much  more  mony  out  of  that
 dealing  But  we  will  certainly  go
 into  it  But  af  the  Oppo  ition  75  to
 advise  mc  I  make  a  bold  offe:  Hor
 Saugata  Roy  has  left  Ian  willing  to
 abide  by  Shit  Vayalar  Ravi  if  he
 could  ypive  me  advice—I  with-
 diaw  this  Bill  and  continue
 to  give  work  I  will  follow
 suit  About  Kosan  Gas  I  im  not  «ay
 ine  bid  things  The  amoin  of  then
 manipulations  and  ill  type  of  things
 which  hive  com  to  ott  notice  with
 repud  to  the  people  whon  thcy  av-
 pointed]  as  them  sub  dealers  the  way
 they  ticated  them  the  wiy  they
 cthivze  money  from  them  and  a  |  these
 things  under  the  existing  Jiw  the
 take  over  could  have  bern  done  in
 the  manne:  I  have  indicated__t  iking
 ovc:  their  bilance  sheet  and  the  total
 ast,  On  the  basis  of  the:  balance
 sheet  such  and  such,  we  have  just
 givin  Ry  70000  to  take  over  the
 whole  thing

 All  I  can  say  i8  we  ae  noi  2  loser
 So  far  as  biogas  is  concerned  it  1s
 leally  icalt  with  by  my  colleague
 the  Agiiculture  Minster  In  this
 countiy  the  Energy  Ministrv  ys  divi-
 deq  into  different  types  of  Muinistiies

 SHR]  P  RAJAGOPAL  NAIDU  My
 point  i5  if  should  not  be  under  Agri
 cultuic  Muinastry

 SHRI  H  N  BAHUGUNA  I  agree
 with  you  Biogas  i¢  a  good  answer  to
 our  requirement,  of  energy  I  do
 hope  that  the  Government  will  do  th:
 needful  Solar  energy,  atomic  energv
 and  all  energies  must  be  used
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 SHRI  VAYALAR  RAVI  The  Mini
 ster  said  that  this  Ce  in  the  best  m.
 terests  of  the  country  and  w”  are  pre-
 paicd  to  accept  it  But  its  our  duty
 io  point  out  that  this  has  cieuted  a
 suspicion  whethcr  the  company  7
 mikhing  a  fiaudulent  eflort  on  the
 Government  and  tiying  to  put  the
 whole  burden  on  the  Government

 SHRI  छा  N  BAHUGUNA  I  have
 ileady  said  that  they  want  to  keep  it.

 SHRI  VAYLAR  RAVI  Secondly,
 I  want  to  know  whether  piovidcnt
 fund  ana  gratuity  amounts  have  been
 misippropriated  by  the  companv  and
 ve  50  whether  you  will  prosecute
 thim  for  this  cme

 SHRI  H  N  BAHUGUNA  Really  I
 ¢innot  sav  offhand  thut  provident  fund
 hay  been  misappiopiiated  by  them
 But  the  hability  of  provident  fund,
 etc  ha  teen  taken  care  of  and  the
 workers  will  not  be  made  to  suffer
 About  the  othe:  aspect  I  wall  refer
 fo  the  Gabour  Munstry  to  find  out
 whethe:  the  money.  have  been  de-
 posited  with  the  Provident  lund  Com-
 ml  loner  ३५  .equued  by  law

 SHRI  VAYALAR  RAVI  What
 about  prosccuting  them  if  they  have
 not  diposited  these  amounts?

 SHRI  H  N  RAHUGUNA  That  is
 Libou,  Ministry,  job

 MR  CHAIRMAN  I  wll  put  the
 motions  fo:  considtiation  of  tue  two
 Billy  together

 The  question  as

 That  the  Bill  to  provid  for  the
 acquisition  in  the  public  interest  of
 the  undertaking  of  the  Kosangas
 Company  and  thereby  to  secure
 that  the  ownership  and  control  of
 the  means  and  resources  for  bottl-
 ing  transporting  matketing  and
 distribution  of  lquifiled  petroleum
 gas  ate  so  distributed  as  best  to
 subserve  the  common  good  and  for
 matters  connected  therewith  or
 incidental  thereto  be  taken  inte
 consideration  a”



 6  Kosangas  and
 Parel  Investments  etc,  etc.  Bill
 The  motion  was  adopted.
 MR,  CHAIRMAN;  Now  I  will  put

 the  motion  for  consideration  of  the
 other  Bill,  The  question  ach

 “That  the  Bill  to  provide  for  the
 taking  over,  in  the  public  interest
 of  the  management  of  the  under.
 tukings  of  the  Pare)  Investments  and
 Trading  Private  Limited  and  the
 Domestic  Gas  FPrivate  Limited
 pending  acquisition  of  those  undcr-
 takings,  with  a  view  to  main-
 taining  a  service  essential  to  the  life
 of  the  community,  namely.  the  bott-
 ling,  transporting,  macketing  and
 distribution  of  liquified  petroleum
 pas,  and  for  matters  connected
 therewith  or  incidental  thereto,  be
 tuken  into  consideration,”

 The  motion  was  adopted.

 MR,  CHAIRMAN:  Now  we  will
 fake  up  clause  by  clause  considera.
 tion  of  Kosangas  Company  (¢Acquisi-
 lion  of  Undertaking)  Bill,  There  are
 no  amendments,

 The  question  is:

 “That  clauses  2  to  20  stand  part
 of  the  Bill.”

 The  motion  was  adopted.
 Clauses  2  to  20  were  added  to  the

 Ball,

 Clause  4  the  Enacting  Formula,  the
 Preamble  and  the  Title  «cere  added  to
 the  Bill,

 SHRI  H.  N,  BAHUGUNA:  I  beg  to
 move:

 “That  the  Bill  be  passerl.™

 MR,  CHAIRMAN:  The  question  is:

 “That  the  Bill  be  passed.”
 The  motion  was  adopted.

 MR.  CHAIRMAN:  Now  we  will  take
 ‘up  clause  by  clause  consideration  of
 Parel  Investments  and  Trading  Private
 Limited  and  Domestic  Gas  Private
 Limited  (Taking  over  of  Management)

 -Bil.  There  are  no  samendments.
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 The  question  is:

 “That  clauses  2  to  6  stand  purt  of
 the  Bill,”

 The  motion  was  adupted.

 Clauses  2  to  6  were  adde-]  to  the
 Bill,

 Clatse  1,  the  Enacting  Formulu,  the
 Preamble  and  the  Title  were  added  to
 the  Bill,

 SHRI  प्र,  N,  BAHUGUNA:  I  beg  to
 move:

 “That  the  Bil]  be  passed,”

 MR.  CHAIRMAN:  The  question  is:

 “That  the  Bill  be  passed.”
 The  motion  was  adopted.

 6.00  hrs,
 ALIGARH  MUSLIM  UNIVERSITY

 (AMENDMENT)  BILL

 MR,  CHAIRMAN:  Now,  wo  take  up
 the  Aligarh  Muslim  University
 (Amendment)  Bill.  The  time  allotted

 2६  6  hours,  I  would  suggest  iat  we
 nave  4  hours  for  vencral  discussion,
 daa  hours  for  clause  by  clause  consi-
 deration  and  half-an.nour  for  the
 third  reading.  Is  that  acceptable  to
 al]  the  Members?

 SEVERAL  HON.  MEMBERS:
 Agreed,

 MR,  CHAIRMAN:  The  Minister,

 SHRI  G.  M.  BANATWALLA  (Pon-
 nami).  Madam,  Chairperson,  I  rise  on
 9  point  of  order  under  rule  343.  As
 you  know,  a  Bill  to  amend  the  Aligarh
 Muslim  University  Act  has  already
 been  taken  up  by  this  House  and  is
 already  under  discussion,  It  ig  a  non-
 official  Bill  and  |  have  moved  in  this
 House  that  the  Bill  be  taken
 into  consideration.  This  Bill
 has  also  been  passed  by  the  Rajya
 Sabha.  This  Bill,  the  non-official  Bill,


